Criminal cases/Complaints pending against M.Ps /MLAs

PUNJAB & U.T.CHANDIGARH

AS ON 31.03.2024

Previous | Institution| Disposal Closing
Balance as Balance as
Sr.No. District Name on on
01.03.2024 31.03.2024
1 Amritsar 11 0 0 11
2 |Barnala 0 0 0 0
3 Bathinda 3 0 1 2
4  |Faridkot 2 0 0 2
5 Fatehgarh Sahib 1 0 0 1
6 |Fazilka 2 0 0 2
7 Ferozepur 1 0 0 1
8 Gurdaspur 1 1 0 2
9 Hoshiarpur 1 0 0 1
10 Jalandhar 8 0 0 8
11 |Kapurthala 3 0 0 3
12  |Ludhiana 19 0 0 19
13 |Mansa 3 0 2 1
14 Moga 0 0 0 0
15 Pathankot 4 0 1 3
16 |Patiala 3 0 0 3
17 |Rupnagar 4 0 0 4
18 |SAS Nagar 7 0 0 7
19 Sangrur 8 1 1 8
20 |SBS Nagar 0 0 0 0
21 |Sri Muktsar Sahib 1 0 0 1
22 |Tarn Taran 4 0 0 4
TOTAL 86 2 5 83

U.T.Chandigarh

11

11




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 31.03.2024

. No. of .
L i . Case  No. Date and . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF|
NS:)‘ B;:;Ct Iggumrf of the Naﬁ; OfName of MLA ;gﬁgg Tltlceazi the assigned in|CNR No. number  of|Police Station ;)”fZegt;fie I\L:[si);ﬁ?rllle?t gﬁ;ellfﬁf filing 32: gt;}?el ::g Criminal framing E;iste(;]z:te status and its sﬁy’hlei_acnci;r?y Tv?/lii:scs’;s)f witnesses re‘ivrgrilsstsoe;e of completion DISTRICT &|
: ithe Court FIR P & Complaint [charge g examined | 7RO ) oftrial  |SESSIONS JUDGE
VEER
MS. SINGH
Case remanded back
HA}?KI]}EET SUKHBIND E?(Ohil?: E/s g/]T 0A/1204;(1) PBAS01000 18/04/2024 by Hon'ble High
1 |Amritsar ER SINGH |SITTING : o NA SADAR 500 IPC 2 YEARS | 13.08.2008 - 13.03.2007 |15.01.2010 - 6 6 -- Court, Chandigarh
RANDHAWA, SARKARIA SUKHBIND 13/ 6902013 Arguments ide order dated
D&SIJ, ER SINGH |15.09.2023 v 13.01.2021
AMRITSAR SARKARIA o
MLA
SUKHBIND
MS. ER SINGH
Case remanded back
Rt VEER LA Vs [CRAMI b <0 18/04/2024 by Hon'ble High
2 |Amritsar SINGH |FORMER 0.07.2014/ NA SADAR 500 IPC 2 YEARS | 13.08.2008 - 13.03.2007 [15.01.2010 - 6 6 - Court, Chandigarh
RANDHAWA, VEER 5882014 Arguments .
LOPOKE 15.09.2023 vide order dated
D&SIJ, SINGH 13.01.2021
AMRITSAR LOPOKE T
EX-MLA
Learned defence
Learned defence counsel has also filed
counsel has also filed application to call
application to call status report from
STATE OF oo oo g gecy
RANDHIR OoM PUNJAB PBASO1- R
3 |Amritsar | VERMA, PARKASH [FORMER| VSOM |PC92023 | gys53g0.  |[20/09-07.202VIGILANCE 3 b s o1 5 yEARS | 31082023 | 31.082023 | NA | Yettobe jabout final reportunder - 49 - - under Section 173 (8)
31.08.2023 3 BUREAU framed |Section 173 (8) Cr.P.C. Cr.P.C. Copy
AD&S]J, SONI PARKASH 2023 Copy supplied. Request supplied. Request
AMRITSAR SONI report be called for report be called for
09.04.2024 and accused 09.04.2024 and
be also produced on the accused be also
date fixed produced on the date
fixed
STATE VS
PARMOD . .
SH. AMIT MS. 420/465/46 LIFE Case is fixed for Case is fixed for
4 |Amritsar | MALHAN, | - |GURIQBAL|FORMER AﬁggA CHg;f""/ 2 Plzggszogzol()l 28/2012 AANIIRRII?S?:R 7/468/471/4 IMPRISON | 29.01.2021 | 22.02.2022 | —  |22.02.2022| Defence evidence on 9 5 0 Within 1 Year| Defence evidence on
CIM, ASR KAUR 84 IPC MENT 19.04.2024. 19.04.2024.
GURIQBAL
KAUR
SH. FORMER BIKRAMIJI 190 CRPC
SH. AMIT - BH;E\JA(];\I/E[HT T S{/TéGH COMI/264| PBAS03003 4952500 Case is fixed for Case is fixed for
5 |Amritsar MALHAN, - SADAR "~ | 2YEARS - 18.11.2016 | 19.05.2016 |18.11.2016 06.04.2024 for - 5 5 0 1 YEAR 06.04.2024 for
CIM. ASR SH. | MAJITHIA SANJAY /2016 6002016 501,502, Pr tion eviden Pr tion eviden
R SANJA SINGH & 120-B.34 osecution evidence. osecution evidence.
Y OTHERS IPC
SINGH SITTING
STAYED BY
STATE VS Case is fixed for Hon'ble Case is fixed for
SH. AMIT SH. LOVE u/S . PHHC at 20.04.2024 for
6 |Amritsar | MALHAN, MALKEET |FORMER [KIRANPRE CHZI(/)ZZIIW P ?’2\35200320121 203/2020 EIII}%]; 188/270 | 6 MONTHS | 08.11.2021 | 27.03.2023 ~  [27.032023 20'fg‘r‘tﬁ2r2§r£‘:r:‘fzzﬁng CHANDIGA| 10 8 0 ; awaiting further
CJM, ASR SINGH AR ET SINGH IPC Hon'ble High Court RH CWP-PIL- orders from Hon'ble
& OTHERS gh Lourt. 29- High Court.

2021(0&M)




. No. of .
L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF
I\S]r. I]i)]lsmct T(\:Iamrct: of the Naﬁ; OfName of MLA Emmg/ Title of the assigned in|CNR No. number ofPolice Station Sllfég:c:lc Ma?(llrlnumt Bﬁtell of filing Dhate Oflf‘h?g Criminal framing Prestedmt status and it S?y,}llfany, tt)y TO[,?[II no. of witnesses w1ll?estsesb of completion DISTRICT &
0. ame ou ormer case lthe Court FIR punishmen allan Charge sheel Complaim charge next date 1gher cour witnesses examined ['Cer)l’(lz.:rl’llin(;de of trial SESSIONS JUDGE
SH. AMIT STATE VS u/S Case is fixed for Case is fixed for
7 |Amritsar | MALHAN, SHsIII{\%I‘IJ{“T FORMER| RANJIT CHggzzw 2P %‘3*75200310501 127/2014 EIII}I’ELS 420/120-B| 7YEARS | 15.01.2015 | 18.10.2016 —  18.10.2016/05.04.2024 for Defence - 9 9 - - 05.04.2024 for
CIM, ASR SINGH IPC Evidence. Defence Evidence.
188/269/27
0 IPC and STAYED BY .
STATE VS . . Case is fixed for
51 National Case is fixed for Hon'ble
SH. AMIT RANIJIT . Charge yet o 20.08.2024 for
8 |Amritsar | MALHAN, | - | SHLANIL fpopyipr| singu  |CHE2L07/IPBAS030261 0501 | gapaR | DiSBSter |5 ypapg | 21122022 | Charge vet - tobe |20-08:2024 for awaiting PHHC at 11 - - - awaiting further order
JOSHI 2022 1802022 Manageme to be framed further order from | CHANDIGA . .
CJM, ASR AND framed . . from Hon'ble High
ANOTHER nt and 3 Hon'ble High Court. | RH CRM-M Court
Epidemic 45305-2023 urt.
Disease Act
188 IPC 51
SH. STATE VS . .
SH. AMIT PBAS03- DISASTER| Charges yet|  Case is fixed for Case is fixed for
9 |Amritsar | MALHAN, BIKRAMIIT pyp g | BIRRAMILL CHIZ12/ | 00001 | 092002 | SURTANWINY ANAGE |6 MONTHS | 44970 44970 - o be 06.04.2024 for 14 ; 0 06.04.2024 for
CIM, ASR SINGH T SINGH 2023 2023 ND MENT framed resence of Accused resence of Accused
' MAJITHIA MAIITHIA ACT P : p :
No further order has ﬁo further' orgefr has
been received from the | STAYED BY cen rece’lve rom
Hon’ble High court. Hon'ble the Hon’ble High
Ms. SH. STATE VS Uss Consequently for. PHHC at court. Consequently,
10 |Amritsar | MANPREET AMARPAL | g | AMARPAL |CHU252/2 PBASALO0Z 0707 | AjNALA | 188270 | 5YEARS | 10.09.2021 | 16052023 | NA NA |awaiting further orders| CHANDIGA | - ; ; 6 MONTHs | forawaiting further
KAUR, SDIM, SINGH @ SINGH @ 021 043-2021 IPC from the Hon’ble High RH CWP-PIL- orders from the
AMRITSAR BONNY BONNY g Hon’ble High court to
court to come upon 29- come upon
20.04.2024. 2021(0&M) 20.04.2024.
SH. POORAN uss File has not been File has not been
BIKRAMDEE SINGH VS received from Ld. received from Ld.
11 |Amritsar P SINGH, SH'S].I\;\[IéII\_I[JIT FORMER| MANIJIT CO%?S/ZO/ PB;/9\7S;3011(;00 KHH{\ICHIA ;’ 233’]3 21 L’g 2] ggt/g]ig NA NA 13.10.2015 NA Appellate Court. Same - - - - - Appellate Court.
JMIC, BABA SINGH & ? 49 iPC ’ be awaited till Same be awaited till
BAKALA OTHERS 01.04.2024. 01.04.2024.
Barnala NIL
SH DINESH| _ IAMIT SITTING STATE OF[PC/4/2023 PBBTO1- |01/16.02.202|PS 7/7-A PC ACT _ 17/04/23 INA INA CHARGE [TODAY AN APPLICATION NO 34 34 APPROXIM
KUMAR RATTAN PUNJAB 004216- 3 VIGILANCE NOT UNDER  SECTION. 227 ATELY ONE| A[[ THE ONCERNED
WADHWA, VS  AMIT 2023 BUREAU FRAMED |5iSCHARGING THH YEAR OFFICERS HAVE BEEN
IADJ, RATTAN. APPLICANT FROM THE| EXP%IDRIF%CEngpTgSAL
CASE HAS BEEN FILED.,
12 [Bathinda [BATHINDA. COPY SUPPLIED. ITS| OF THESE CASES BY
REPLY BE FILED ON AVOIDING
01.04.2024. UNNCESSARY AND
LONG
ADJOURNMENTS.




No. of

- L . Case  No. Date and| . . . Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NSr. glsmct T(\:Ta:]nlf of the Naﬁ; OfName of MLA lS:Ittmg/ Title of the assigned in/CNR No. number  of|Police Station Slfg::f Ma_)(ll:numt Bﬁtel] of ﬁlng}f te Ofl? hrtlg Criminal framing Presteél‘:t status and its S;la_y,hlfanyl;lltoy TOt.i[ll no. of witnesses Wltr_lestsesb of completion [DISTRICT &|
0. [Name 0 ormer case the Court FIR punishmen allan charge sheet o laint  |charge next date igher col witnesses | o ed re;::;;lin(;de oftrial  SESSIONS JUDGE
SH.SIMRAN - |SARUP IFORMER [STATE VS|CHI/495/2 PBBT03005 48/23.06.202 THERMAL, [188/269/270 - 30.07.2021 |NA INA CHARGE gl};IPLICATIF(I)]ﬁIgG Fgg YES 24 0 24 LESS THAN
SINGH CHAND IHARPINDE (020 0512020 0 BATHINDA [PC INOT EXEMPTION., . PERSONAL ONE YEAR
IACJ(SD), SINGLA IR SINGH IFRAMED  |APPEARANCE OFACCUSED)
IBATHINDA. HARJIT ~ SINGH  AND|
RAJWINDER ~ SINGH IS
EXEMPTED FOR TODAY|
ONLY. AN ORDER DATED
14.03.2024, PASSED BY THE|
HON'BLE HIGH COURT IN|
CWP-PIL-29-2021(0&M)
IAND CWP-PIL-112-2023 IS|
PRODUCED BY LEARNED
COUNSEL ~ FOR  THE
IACCUSED, WHEREBY|
13 [Bathinda INTERIM ~ ORDER  TO
CONTINUE. THE  SAID|
ORDER FURTHER SHOWS
THAT THE NEXT DATE|
BEFORE THE HON'BLE|
HIGH COURT IS 10.04.2024,
IN VIEW OF SAME, CASE IS
ADJOURNED TO 20.04.2024)
FORAWAITING/PRODUCIN
G FURTHER ORDERS OF
THE  HON'BLE  HIGH|
COURT
Sh. Rajiv Kushaldeep State Vs. [PC/1/2023 13/ Vigilance |13(DB,132)| 10 Years | 13.07.2023 10.05.2024 for 2 Years In compliance to the
Kalra, Ld. Singh Kushaldeep 002815- | 16.05.2023 | Bureau |PC aF}?CIZOB Prosecution Evidence letter No. 1047 Spl
Additional Dhillon Singh 2023 Ferozepur dated 29.09.2020 and
Sessions Dhillon Range No.
Judge-I, 907/Spl./Gaz.I1.17
14 |Faridkot Faridkot. dated 27.05.2022
officer concerned has
been directed to
expedite the case at
the earliest
Sh. Rajiv | Sukhbir Former | State Vs. [SC/160/20| PBFDOI1- [129/07.08.20 City 307,119,109,1110 Years and| 24.02.2023 Nil NIL Nil 03.04.2024 for Charge. NIL 218 Nil Nil 3 years In compliance to the letter
Kalra, Ld. | Singh Parkash 23 005174- 18 Kotkapura [3:293A,323.3 fine No. 1047 Spl dated
.. . 24,341,427,50 29.09.2020 and No.
Additional | Badal Singh Badal 2023 4,34,120B,IPC 907/Spl./Gaz.I1.17 dated
15 [Faridkot Sessions & Anr. and 27/54/59 27.05.2022 officer
andko Judge-1, Arms Act. iconcerned has been directed)|
Faridkot. to expedite the case at the

earliest




. No. of .

Sr. [District IName of the Name of Sitting/ Title of the Case Ng. Date and . . |Offence Maximum [Date of filingDate of filing] Dqte ,Of filing Date‘ 0f]’resem status and its|Stay, if any, by| Total no. of No. of witnesses Expected time COMMENTS OF
No. Name Court MP IName of MLA Former case assigned in/CNR No. number  of|Police Station alleged unishment |Challan charge sheet Criminal framing next date hieher court | witnesses | WIESSes | o be of completion [DISTRICT &|
. the Court FIR P & Complaint |charge g examined examined of trial SESSIONS JUDGE

353,186,149,1
60,355,506,50
9 IPC 4
PUNJAB
M, I]:R(g)l;l'EC'l"IO [The Charge in the present
S. lcase is framed on
PamelPreet RUPINDER SE:{EI}/S Ig’IEI%D\}ICCI?EléE 21.07.2023. The
i lexamination in chief of
16 quehgarhGrewal Kanal SINGH@ |SITTING | SINGH | (U302 PBRGIS00S 1131207 20FATERGAR nsritumio | 2 YEARS | 18092019 | 18.09.2019 | 0 |21.07.2023) €Videpce next date on 0 15 2 13 | ONEAND iree witesses namely Dr.
X v HAPPY AND INS o |Amanpreet Kaur , Dr.
Judge, Sr. OTHERS (PREVENTIO lagdish Singh and Dr.
Divn. FGS IN OF Sandeep Singh have been
VIOLENCE recorded. Statement of ASI
AND Baljit Singh IO has been
DAMAGE TO recorded. Hence, requisite
PROPERTY icompliance report be sent
IACT 2008) to the Hon’ble High Court
ifor Quashing. The case Is
now fixed for 27.05.2024
ifor awaiting further orders
lof Hon’ble High Court.
< 21,24,25,27,28
S 129,30/61/85 .
Sh. Jagmohan S NDPS As per comments received
Q f .

B h rom the presiding officer,
Singh L. State v/s S ACT.25,54,59 that one NDPS Act case
Sanghe,Additio Sukhpal Sukhpal NDP$/322 8 35dated | Sadar | information Charge Not) Arguments on the No. 32 of 20,01.2024 tiled

17 [Fazilka nal District & - . pa. Sitting. <o S nformation 20 Year | 20.01.2024 | 20.01.2024 - Framed so | question of charge for - 50 - - 1 year. as State V/s Sukhpal Singh
. Singh Khaira Singh 024 < 05.03.2015 | Jalalabad. | Technology Khaira etc. involving
Sessions Khai = Act,Enhanced far. 06.04.2024 ! fc. nvolving
Tudee- aira etc. Q e Urs legislator is pending for
udge N orfence LS arguments on the question
i [ 27-A27-B gunens e
1(Fazilka) o NDPS At 201 of charge for 06.04.2024
=%} >
IPC
As per comments received
Order dated 01.06.2023 from the presiding officer,
assed in CRM-M- “In the above noted case
2%884-2023 received I order dated 01.06.2023
; . Case is being | passed in CRM-M-28884-
Q from Hon’ble High fixed for 2023, by Hon’ble High
8 Court and trial court Yes awaiting order Court received, vide which,
. h has been directed to fix (direction to 8 A this court has been directed
Sh. Satish < 188,269/270, . N of Hon’ble | ¢, fix this case beyond th
Kumar Parkash Statevs |\ cyineen| 9 155dated | Cityl, | !4oIPCand this case beyond the | fix this case High Court date fixed by Hon'ble High
18 |Fazilka - . .| Former | Parkash S Y 5> | s1 Disaster 2 year 14.09.2021 | 14.09.2021 NA  |13.04.2023| date fixed in Hon’ble | beyond the 6 - 6 g1 ¢ e Xee Y Ton 0e s
Sharma, Singh Bhatti . 021 S 07.07.2020 | Abohar |y t . . h and being | Court. Further order dated
SDIM. Abohar Bhatti —_ a“‘/‘\g"‘“cn High Court. Vide order|date fixed by fixed beyond | 31:08.2023 received by
’ u[\]-] ot dated 31.08.2023 Hon’ble High 4 Hon’ble High Court, vide
E Hon’ble High Court Court) th? date flxed which, interim order has
o~ made interim order in Hon’ble |been made continue till the
. ” High Court next date of hearing I.e
continue till the next 04.04.2024. Now case is
date of hearing I.e fixed for 20.04.2024 for
04.04.2024 awaiting further orders
from Hon’ble High Court.




. No. of .
. |District IName of the Name of Name of MLA Sitting/ Title of the aC:;SiZne dNior; CNR No r?L?rtr?ber ar:}Police Station [Offence Maximum [Date of filingDate of filing] gﬁﬁgﬂ?lmgg;ﬁmg 0fl’resem status and its|Stay, if any, by| Total no. of wri\tlr?é;s; witnesses 5;}}0’ eo;i;?;tli‘:s S%A;QAIENFTS O&F
s . alleged : : . < .
. [Name Court MP IFormer case lthe Court FIR allege punishment (Challan charge sheet Complaint  |charge next date higher court | witnesses examined r?;::lli;oe (lj)e of trial SESSIONS JUDGE
Sh. Kewal - Satkar Kaur | Former State Vs |PC/31/202|PBFZ01007 |23/18.09.202 VB 13(HB, 13(2)| 10 years 14.11.2023 | 14.11.2023 - - For furnishing| No 48 0 48 1 year after [The Court concerned
Krishan Gehri Satkar Kaur 3 9212023 3 P(fz’?)gTIIjgd supplementary  report] farming |has been directed to|
Additional Gehri and on 01.04.2024 charge as 48 make strenuous|
District and Anr. witnesses of fefforts to dispose of|
Sessions Judge,| prosecution fthe case, at the earliest
Ferozepur aretobe jand no adjournment
examined |be given except for|
months  |the special/]
Ferozepur substantial reasons to|
be  recorded  on
moving of  written
application by  the|
concerned party
IVide this office letter No
) State Vs . 4775C22 dated
Ms. Vineeta . .. . .. PBGDDAL1 Fixed for 06.03.2024 ONE  [06.03.2024, Court
Simranjit Simranjit |CHI/833/ 138 dated CITY 186,353,451, 1 . concerned has been asked
Gurdaspur Luthra, Singh Bains Former Singh 2021 003694202 08.09.2019| BATALA 77élf87§510p5650 3 years |09.09.2021 NA NA NA for prosecution NO 35 10 25 YEAR(Appr o pay special attention to
SD.]M, Batala . 1 ’ evidence. oxlmately) the proceeding of this case
Bains Etc. land to ensure expeditious
disposal thereof.
\Vide this office
. letter No7442/C22
Sh.Ravi
Gulati, Add] Harbinder ated 08.04.2024,
I |Gurdaspur | District and Barinderme| o, ;| Singh Vs [CR/42/20 PBGDOL00 5317 | pippee 32332411 NA NA NA NA 19.04.2024 for No NA NA NA NA  frequested to
Sessions et Singh Barinderme, 24 1819204 48,149IPC appearance .
. expedite the
Judge et Singh . -,
revision petition as
Gurdaspur o
expeditiously as
possible.




. No. of .
L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NS:)' B;Sr::lem T(\jlgrrf of the Naﬁ; OfName of MLA Egggg Tmc?agi the assigned in/CNR No. number  of|Police Station S“fg:f I\:I?i);mlemm Bli;ell:; filing 3::: gfs}f‘e lel:g Criminal framing z;iste(;:te statusand its S;:y’hl;a:gﬁrlt)y T\;[ii:sz'e(s)f witnesses revr:;;?sstsoesbe of completion [DISTRICT &|
. the Court FIR P & Complaint |charge g examined examined of trial SESSIONS JUDGE
] The case has
| Ms. Vineeta Simranjit Sumvangit|Crs33/|PBOPPAL 3¢ que | ity (3107714 06.04.2024 for ONE been making
22 [Hoshiarpur Luthra, X . Former - 003694202 e o 3 years |09.09.2021 NA NA NA . NO 35 10 25 YEAR(Appr
Singh Bains Singh 2021 08.09.2019 | BATALA |7,505,506, prosecution . progress at the
SDIM, Batala Bains Et ! 189 IPC evidence oximately)
s Etc. : roper pace.
IDR. SIMRANIJIT FORMER [STATE VS|CHI PBJL030155(56 DATED [PS- RAMA _11_?;?33(')3 g}i—;@?;{‘)s 11.11.2021 |11.11.2021 INOT YET |CHARGE STAYED S/AIT)ES)RDER
GAGANDEEP SINGH SIMRANIJIT[2715/2021 [222021 13.03.2020 [MANDI ELECTRICIT [ELECTRICITY FRAMED |18.05.2024 10.08.2023 IN
KAUR, CIM, BAINS SINGH 'Y ACT 2003 |ACT (06 CRM-M-39247-
JALANDHAR BAINS IAND 336 IPC [MONTH TO 05 2023 TITLED
'YEARS AS “SIMARJIT
IMPRISONMEN SINGH BAINS (AS PER THE
IT, 336 IPC ( 03 VS STATE OF [PIRECTIONS  ISSUED
MONTH PUNJAB” BY HON'BLE HIGH
IMPRISONMEN TRIAL COURT [COURT VIDE LETTER
T AND FINE Rs ISDIRECTED |[NO 1047 SPL GAZ-
bs0/-) TO GIVE A 1(10/15) DATED
DATE BEYOND 29-02.2020 THE
THE DATE ICONCERNED JUDICIAL|
FIXED BY OFFICERS ARE BEING|
23 |Jalandhar 9 0 9 HON’BLE HIGH [PIRECTED TO TAKE
COURT Le EARNEST EFFORTS TO
16.10.2023, REDUCE PENDENCY OF
INTERIM ICASES PERTAINING TO|
ORDER EX/SITTING MP/MLAS
CONTINUED |AND NOT TO ADJOURN
TILL 18.01.2024)THE  CASES  EXCEPT
FOR  RARE  AND
ICOMPELLING
IREASONS.
IDR. SIMRANIJIT FORMER [STATE VS|CHI PBJL030155|57 DATED DIV NO. 8, _11_?;3&13, 150 g}i—;@?;{‘)s 11.11.2021 |11.11.2021 INOT YET |CONSIDERATION STAYED SQ?_ESRDER
GAGANDEEP SINGH SIMRANJIT[2716/2021 312021 13.03.2020 [JAL. D RICIT o, S Ty FRAMED |18.05.2024 08 2023 TN
KAUR, CIM, BAINS SINGH 'Y ACT 2003 |ACT (06 CRM-M-39230-
(
JALANDHAR BAINS IAND 336 IPC [MONTH TO 05 2023 TITLED AS
'YEARS “SIMARJIT
IMPRISONMEN AR
IT, 336 IPC ( 03 PUNJAB” TRIAL
MONTH COURT IS
IMPRISONMEN DIRECTED TO
T AND FINE Rs GIVE A DATE
24 \Jalandhar 250/-) 8 0 8 BEYOND THE
DATE FIXED BY
HON’BLE HIGH
COURT Le
16.10.2023,
INTERIM
ORDER
CONTINUED
TILL 18.01.2024))
IDR. 1) IFORMER |STATE VS|CHI PBJL030126273 DATED DIV NO. 8, JngIP;:I) ]3)5[0 gé xg}:gg TO I{%}?/?gﬁi}[ﬂigpvp :)i-g‘;/—[?ﬁ:?g]‘: NOT YET |AWAITING ORDER |NOT SIX lAS PER THE DIRECTIONS
GAGANDEEP SIMARNJIT JASBIR  [2423/2021 (052021  [17.09.2020 [JAL. ey e {ENICHALLAN OF ¥ CHALLAN FRAMED [FROM HIGHER STAYED MONTHS |5 PER THE DIRECTIONS
IKAUR, CIM, SINGH SINGH T / FINE Rs 200 |[SIMARJIT OF SIMRANJIT COURT HIGH COURT  VIDE
JALANDHAR BAINS 2) AND TO 1000/~ SINGH BAINS  [SINGH BAINS 19.04.2024 LETTER NO 1047 SPL|
AND IAND GAZ-TI(10/15 DATED)|
BALWINDE OTHERS BALWINDER [BALWINDER 29,02.2620 k THE
IR SINGH SINGH BAINS  [SINGH BAINS ICONCERNED  JUDICIAL|
BAINS PRESENTED ON|PRESENTED OFFICERS ARE  BEING
25 |Jalandhar 01.11.2021) ON 01.11.2021) 7 0 7 DIRECTED TO TAKE
EARNEST EFFORTS TO
REDUCE PENDENCY OF|
ICASES PERTAINING TO
EX/SITTING MP/MLAS
IAND NOT TO ADJOURN
THE CASES EXCEPT FOR|
RARE AND COMPELLING
REASONS.




No. of

L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NS:)' B;Sr::lem T(\jlgrrf of the Naﬁ; OfName of MLA Egggg Tmc?agi the assigned in/CNR No. number  of|Police Station S“fg:f I\:I?i);mlemm Bli;ell:; filing 3::: gfs}f‘e lel:g Criminal framing z;iste(;:te statusand its S;:y’hl;a:gﬁrlt)y T\;[ii:sz'e(s)f witnesses revr:;;?sstsoesbe of completion [DISTRICT &|
. the Court FIR P & Complaint |charge g examined examined of trial SESSIONS JUDGE
DR. SHEETAL [SITTING [STATE VS|CHI/851/2 [PBIL030160/63 DATED |[DIV NO. 6, [506/5091PC [506- 21.05.2018 [21.05.2018 06.06.2022 [CONSIDERATION  |[NOT SIX
GAGANDEEP ANGURAL SHEETAL (018 872018 [18.05.2017 |JAL. R S ONMEN 05.04.2024 STAYED MONTHS
IKAUR, CIM, IANGURAL 'YEARS, OR
JALANDHAR & OTHERS IFINE, OR
BOTH, 509-
SIMPLE
26 |Jalandhar IMPRISONMEN]| 5 5 0
T FOR 1 YEAR,
OR FINE, OR
BOTH
IDR. SHEETAL SITTING [STATE VS|CHI/1899/ [PBJL030329|213 DATED [PS- BASTI |143/149/186/5 ]]}\%'RISONMFNT 22.11.2018 [22.11.2018 INOT YET [AWAITING ORDER [IN THE XE&%‘;‘;‘?‘;ZOW
GAGANDEEP ANGURAL RAVI 2018 722018 13.12.2017 BAWA 05 IPC FOR 6 MONTHS FRAMED [FROM HIGHER MEANTIME, IN CRM-M-46663-
IKAUR, CIM, MAHINDR IKHEL, g(l;_rF:‘NE OR COURT 31.07.2024 |[FRAMING ﬂggfﬁﬁlﬁ AS
JALANDHAR U AND| JALANDHA 186- OF PAUL BHAGAT
OTHERS R IMPRISONMENT CHARGES AND ORS VS
27 Jalandhar IFOR 3 MONTHS SHALL 7 0 7 STATE OF
IOR FINE OF 500 PUNJAB AND
RUPEES, OR REMAIN ORS” IN THE
BOTH 505,149 STAYED MEANTIME,
IMPRISONMENT FRAMING OF
[FOR 3 YEARS OR ICHARGES SHALL
IFINE OR BOTH IREMAIN STAYED
DR. SHEETAL [SITTING [STATE VS[UCR/583/2[PBJL030426|182 DATED |PS U/S 1881PC 01 MONTH TO [06.12.2022 |[NOT NOT CONSIDERATION  |[NOT TWO TO
GAGANDEEP IANGURAL ROBIN (022 402022 2017DIV  DIVISION [ANDUS 126 0EMONTHL REQUIRED REQUIRE [27.04.2024 STAYED FOUR
KAUR, CIM, SAMPLA INO 4 INO 4 Representation[T / FINE Rs 200 D MONTHS
JALANDHAR JALANDHA |of the People [TO 1000/- U/S IAS PER THE
R jAct 188 IPC AND DIRECTIONS  ISSUED
U/S 126 .
PEOPLE BY HON'BLE HIGH
ICOURT VIDE LETTER
‘é%‘fgmﬂv NO 1047 SPL GAZ-
1(10/15) DATED
ITN][}Z)RQST%I(I;’IEN £9.02.2020 THE
EARS AND ICONCERNED JUDICIAL]
OFFICERS ARE BEING
28 |Jalandhar FINE OR BOTH NIL NIL NIL DIRECTED TO TAKE
EARNEST EFFORTS TO
REDUCE PENDENCY OF|
ICASES PERTAINING TO
EX/SITTING MP/MLAS
IAND NOT TO ADJOURN|
THE CASES EXCEPT
FOR ~ RARE  AND
ICOMPELLING
REASONS.
DR. SHEETAL [SITTING [STATE VS|CHI/136/2 |PBJL030016(139 DATED |[PS- RAMA |U/SI88IPC |01 MONTH [31.01.2023 |31.01.2023 INOT YET [CONSIDERATION NOT SIX
GAGANDEEP IANGURAL HARMANP 023 042023 26.06.2018 MANDI, TO 06 FRAMED (04.04.2024 STAYED MONTHS
KAUR, CIM, REET JALANDHA IMONTH
JALANDHAR SINGH R IMPRISON
29 |Jalandhar IMENT / 15 0 15
IFINE Rs 200
TO 1000/-
ACCUSED APPEARED
'KUMAR s
COUNSEL, BUT ONE TO DECIDE THE
EKTA TINU, 2. STATE VS 145, 188, 283, ACCUSED IN CUSTODY CASE WITHIN
SAHOTA GURPARTA SETH PBILA1000|155 DATED BT CHARGE | ongaccosen | NOT SIX MONTHS BY
5 8B ONE ACCUSED
30 [Jalandhar SDIM NA | PSINGH |FORMER| SATPAL | CHU6/22 |" =00 "1 0 05 7' IP.S LOHIAN| \ s rionar | 3 YEARS | 10.01.2022 NA | FRAMED| MANINDERBHATUA | STAYED 18 4 14 GRANTING
NAKODAR WADALA, MAL & HIGHWAY DECLARED AS P.O. TWO ADJOURNMENT
5. BALDEV OTHRS PRI D
SINGH FIXED FOR REMAINING ARy N
KHAIRA PW’S FOR 04.04.2024 :




. No. of .
L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF
I\SI:; 13;:? T(\:Igumrct: of the Naﬁ; OfName of MLA Elolzgg Tm:jagi the assigned in/CNR No. number  of|Police Station z?llfi;fic I\:I?i);‘lrlnn:lemnt Bﬁ;ell:nf filing 3::: :fs}f‘e lel:g Criminal framing z;j(stedn;te statusand its S;:y’hl;a:gﬁr?y Tz;ﬂ;‘;gf witnesses revr:;;?sstsoesbe of completion [DISTRICT &|
. the Court FIR P & Complaint |charge g examined examined of trial SESSIONS JUDGE
The concerned Courts
have been directed to
make strenuous
efforts to dispose of
' the cases, at the
Sh. Jasvir Manju Rana earliest and no
Singh, Rana Gurjit o COMI/12/ |PBKP03005 U/s 191,193, Prelimnary Evidence . .
31 |Kapurthala CIM. - Singh Sitting Vs Rana 2022 222022 - - 195, 199 IPC 3 Years - - 09.02.2022 - 19-04-2024 None - adjournment be given
Gurjit Singh except for the
Kapurthala . .
special/substantial
reasons to be recorded
on moving of written.
application by the
concerned party
Challan not
Ms. Supreet . PBKPO03- presented . .
Rana Gurjeet| ... State Vs [UCR/273/0 FIR 101/27- > Consideration
32 [Kapurthala | Kaur, JIMIC, - Singh Sitting Daljit Singh | 1-09-2021 003457- 122016 Subhanpur | IPC 355/506 - UCR - - - 06-04-2024 None -
Kapurthala 2021 presented on
01-09-2021
Challan not
State Vs
Ms. Supreet PBKPO03- presented, .
33 |Kapurthala | Kaur, JMIC, - . Sukhpal' Sitting Su!(hpal CRMP/47/ 000176- 03/2024 | Subhanpur |195A,506 IPC - Remand - - - Awaiting challan, 12- None - - - -
K Singh Khaira Singh 2024 04-2024
apurthala Khai 2024 Papers
aira .
pending
(Comments - Kindly refer to
the Hon'ble High Court Letter
No. 1047 Spl. Gaz- 11(10/15)
dated 29.09.2020 on the
lsubject cited above.
It is submited that now there
lare total 19 cases falling under
14.11.2022 Yes, order ithe subject cited matter
409,420,467,4 CHARGE . g ding in the Ludhi
DR. AJIT BHARAT STATE VS PBLDOI- IGILANCEES L1208 [LIFE _ (The Nor__ pending for 10.09.2024) dated Janury, Sessions Divison. Out of
34 |Ludhiana  |ATRL, ADJ, | N/A |BHUSHAN |FORMER PC/7/2022(025169-  |11/16.8.2022 OFIPC&T, |\ pRigoN |MVestBation| 14 115022 | N/A | FRAMED [ awaiting  further 11, n 64 0 64 Dyears [nese ]9 cases now d cases are
TELU RAM BUREAU |[7A, 8,12, of co- orders from Hon'ble CRM-M- stayed by Hon’ble High Court
LDH IASHU 2022 13(2) OF pc |MENT . TILL ioh las reported by the concemned
IACT 1988 ?Ccused']s DATE ng Court. 44942 courts. Out of total pending
still pending) -2022(0&M) lcases one case is pending for
disposal in Sub-Division
Samrala, of this Sessions
Division. It is further
lsubmitted that strenuous
lefforts are being made to
dispose of the cases at the
learliest.
SH 186, 353, 332,
HARBANS SIMRANJIT STATE VS |(36170/PBLDOL- || 1310 0650 sapaR M5 1 LIFE Awaiting Order for | 11093017 o afier he
35 |Ludhiana  |SINGH N/A  |SINGH FORMER |[KAMALIJIT 2013 008061- Oé ) LUDHIANA 120B,IPC  IMPRISON | 16.09.2009 | 16.09.2009 N/A 07.06.2017 06.05 20gz4 CRR—.2637- 22 1 21 y stay is -do-
LEKHI,ADJ, BAINS SINGH 2013 IAND 25, 27, 'MENT o Y
54,59 ARMS 2017 vacated
LDH ACT




No. of

L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NSr. B‘Smm Tgamrct: of the Naﬁ; OfName of MLA Emmg/ Title of the assigned in/CNR No. number  of|Police Station Sgg;ﬁc Ma?(ltrlnumt Bﬁteu‘)f ﬁlnghate Oflf‘h?gCriminal framing Preste(;ltt status - and its S?y,}llfany, lt)y To%illno' of witnesses wm?estsesb of completion [DISTRICT &|
0. ame oul ormer case the Court FIR punishmen allan Charge sheel Complaint Chal‘ge nex ate 1gher cour ‘witnesses examined reeI:Z;Il'llinOEde Oftrial SESSIONS JUDGE
307,427,148,149
,506,188,336
IPC AND
25,27,54,59
IARMS ACT
IAND 51
MS. STATE VS DISASTER »
SIMRANJIT PBLDOI- MANAGEMEN LIFE NOT  |Awaiting
36 Ludniana  RVONOEIE T njA - SINGH | FORMER [STYRANIT|SC/ 8120 /004555 [19/08.92 204 SHIMLAPUTL AT VpRISON. | 21022023 | NA NA | FRAMED [Supplementary Challan| ~ NO 32 0 32 Around one do-
» ADJ, BAINS 2023 spemic MENT YET  [for 20.04.2024 y
LDH BAINS EPDEMIC
IACT-375 AND
127
IREPRESENTA
[TION OF THE
IPEOPLE ACT-
1900
SH. SHIV .
MOHAN STATE VS e sonment
GARG, ADJ, SIMRANJIT SIMRANJIT! PBLDOI- $76.354.354a, oy loss than 7 y
37 |Ludhiana  [FTSC N/A [SINGH FORMER| SINGH |SC/14120/503955.  [180/10.07.201 DIVISION |50 5 6" Kears may extend| 10.11.2021 | N/A N/A N/A  [1805.2024 forawaiting o 1o eq 2 0 24 |Twoand Half do-
DEALING BAINS BAINS & B hons 21 NO6 e o life order. Year.
imprisonment
gigléSR?g]]E{ OTHERS land liable to fine
Stayed
CRM-M-
15016-
MS. CAPT IT0 VS PBLDO3 Si1§7/193/15 UPTO e Avivey 4
. - 86/187/193/19 =VI=
38 |Ludhiana ‘;ﬁg‘*gjﬁ N/A |AMRINDER |FORMER |[AMRINDE 21()2%31/22 018136- N/A N/A  9IPCAND SEVEN N/A NA | 12112016 FRIX?IED ?ggg{ggg‘:wk 15062- 4 | (Prelimry 4 3 months -do-
o SINGH R SINGH 2016 2TTOFIT  IVEARS 0. 2019(0&M) Evidence )
and CRM-M-
14983-
2019(0&M)
22.07.2021
SIMRANJIT FORMER
SINGH
IMS BAINS, STATE VS 323/353/334/4
: BALWINDE FORMER [SIMRANIJIT PBLDO03- 27/186/188/14 4 (1 of four
39 |Ludhiana  [RADHIKA =0 R SINGH SINGH  |CHI575/20014300-  [‘0/09-05.201SARABHA 8/1491PC & 8\ rppEE yEA| 21/04/2017 | 23/07/2019 | N/A N/A  [PW for 10.04.2024 Not stayed 15 witness 11 3 months -do-
PURI, CJM, i 6 NAGAR  (OF ‘
LDH an BAINS & 2017 HIGHWAY Chief only)
DALJIT SITTING |OTHERS ACT
SINGH
BALWIND
S ER SINGH
o HIKA BHARAT SEKHON PBLDO3- s NOT [COMPLAINANT
40 [Ludniana  [SOPHISE | N/A BHUSHAN |FORMER VS COMI/300/018791- N/A  HAIBOWALPS3515 b yEARS N/A NA | 28042021 | NOL IEVIDENCE FOR Not stayed 1 8 3 6 months -do-
o M ASHU BHARAT 2021 09.04.2024
BHUSHAN
ASHU
ST Vs
MS. MAHESHIN MAHESHI PSR
. RADHIKA NDER  (CHI/40693 PBLDO3- 233/ AND $B ‘
41 [Ludhiana (SRS NA DER v&/iI\LIGHFORMER e oo O ot | aoaaory | Ladowal NDSS.ISYEARS | 992021 | 03042023 N/A N/A  PW for 09.04.2024 Not stayed 8 nil 8 6 months -do-
LDH G GREWAL R

AND ORS




No. of

- . . Case  No. Date and| . . . |Date of filing[Date of] . . No. of . Expected time COMMENTS OF
NSr. I]i)]lsmct Tgamrct: of the Naﬁ; OfName of MLA l?mmg/ Title of the assigned inlCNR No. umber offPolice Station Sllfgg:lc Ma}xl}rlnumt Bﬁten of filing| Dhate ofﬁilltt]g Criminal framing Preste(;nt status and its| S?y,}llfany, lt)y TO[‘?]L no. of| witnesses w1tr}estsesb of completion DISTRICT &
0. ame oul ormer case the Court FIR punishmen allan Charge sheel Complaim charge nex ate 1gher cour ‘witnesses examined reé::;:llinoede oftrial SESSIONS JUDGE
Stayed
CRM-M-
MS. STATE VS
SIMRANJIT PBLDO3- 65003/2023
42 Ludniana  [RADHIRA 0 lovGr |FORMER SIMRANIITICHIGB48S o530~ 147/11.07.20 SARABHA |70 otioc Jomonths | 9122022 | 23112003 | w/a NA  AWAITING ORDER |y pp 8 NIL 8 6 months -do-
PURI, CJM, SINGH /2022 NAGAR FOR 18.05.2024
i BAINS S 2022 ORDER
DATED
22.12.2023
g[:i)HIKA SIMRANJIT SITI\?I{/]-E\NJ\g CHI/61170 | BLDO3-
43 |Ludhiana N/A SINGH  [FORMER 063145-  55/08.03.202] DIVNO. 5 p20-a1PC || YEAR | 06.08.2022 | 23.11.2023 | N/A N/A  PW FOR 09.04.2024 | Not stayed 7 NIL 7 6 months -do-
PURI, CJM, AT SINGH (2022 )]
LDH BAINS
Not  Stayed
BIKRAM :g;ou‘r’;der to
SINGH 12.09.2016
SH.SUMIT |SANJA [BIKRAM PBLDO3- : beyond  thel
44 Ludbiana  MAKKAR, Y |SINGH |SITTING g THIA [CRMI692 o047, N/A | JODHAN P90 30 3025 yEARS N/A NA 12012016 | Notice oTIAWATHING ORDERS ljare fixed af 8 6 2 1 year -do-
ACIM, LDH [SINGH MAJITHIA SANIAY 2016 accus)a ton R Hon'ble High
SINGH Court CRM-
M-11055-
2021
SIMRANJIT
SH. SUMIT SINGH GURDEEP |\ PBLDO3- 166- PENDING FOR
45 [Ludhiana  MAKKAR, ~IN/A  [BAINS & |FORMER KAUR Vs D14 l009540- N/A  SHIMLAPURA201.20434, B YEARS N/A NA 12032021 N/A  [22.04.2024 FOR Not stayed 2 1 i 1 year -do-
ACIM, LDH BALWINDE ASHWANT 2021 120-B1PC EVIDENCE
R SINGH
STATE VS IMPRISON
MS. SIMRANJIT, MENT FOR
SIMRANJIT PBLDO3-
. KARANDEEP SINGH  |CHI/61431 3 YEARS AWAITING FILE
46 |Ludhiana ERSENDRT ] /A SINGH FoRMER PN O 067464 05/21.04202| DIVNO.6 [174-A RS 02002022 02002022 | NIL - |31.03.2023 234 FRO T Not stayed 11 2 9 BIX MONTHS -do-
LUDHIANA AND FINE OR
OTHERS WITH BOTH
ISECTION 500
IPC- TWO YEARS
ARUN IOR FINEOOR
MS 'WITH BOTH
KULDEEP KUMAR PBLDO03- COMPLAINT [SECTION 166
. KARANDEEP COMI/617 SALEM (U PC. ONE YEAR EVIDENCE FOR
47 [Ludniona [ PASENDEEP T N/A SINGH  FORMER (VS ot 1 foaasas- N/A o oa/s00/166/1 b e v N/A NA 14102021 NA [T Not stayed 3 NIL 3 BIX MONTHS -do-
LUDHEANA ’ \VAID KULDEEP 2021 20-B IPC IOR WITH BOTH
Sl’NGH SECTION ]29 B
IPC- TWO YEARS
IOR WITH FINE
IOR WITH BOTH
MS STATE VS 294,188,269, 1
: SIMRANJIT SIMRANJIT, PBLDO3- 60 IPC AND »
48 [Ludhiana  |HARSIMRANY -\ lSINGH FORMER SINGH  [GHV/17216003591 1" |28/16.05.202| PIVISION lsiBOF  — IMONTHS/FI| ¢ 099051 | n/A N/A N/A  (Avwaitingorders for ) o coeq 10 0 10 1 year -do-
JIT KAUR, 12021 NO.6  DISASTER |NE OR 19.04.2021
IMIC, LDH BAINS (B)?]I_%SR‘;‘ 2021 MANAGEME BOTH
- STATE VS
: SIMRANJIT SIMRANJIT, PBLDO3- » ABOUT 1
49 [Ludhiana  |YVARUNDEEP| 0/ lSiNGH FORMER SINGH | CHVI72150535935 " lo7/21.10.201) PIVISION 353.186332.1 s ypARs | 06.09.2021 | N/A N/A Na  [Awaitingorders for ) o coeq 16 0 16 YEAR AND -do-
CHOPRA, 12021 NO.7  [s8.1491PC 04.05.2024
e Lo BAINS BAINS & 2021 6 MONTHS
; OTHERS
SH. STATE VS
PBLDO3- PROSECUTION
50 [Ludhiana |V ARUNDEEP| ) RAJINDERP | ippp HARPREETICHULSOOTl, o766 49/05.03.2014 DAKHA (064201208 1 yEARS | 14.10.2020 | 09.08.2023 | N/A  |09.08.2023 EVIDENCE FOR Not stayed 21 2 19 2 years -do-
CHOPRA, AL KAUR SINGH & 2021 ) o 1 S b ooa
TMIC, LDH OTHERS 04.




No. of

. . . Case  No. Date and . . . Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NSrA I]\Dllstnct Iga:]nne of the Naﬁ; of [Name of MLA IS:lttmg/ Title of the assigned in/CNR No. number  of|Police Station gg::f Ma_)(ll:numt Bﬁtell of filing D}:‘ te of lfl h?g Criminal framing Preste(;:t status and its S;la_y,hlf anyl;l‘:y TOt.zll no. of witnesses Wltr_lestsesb of completion [DISTRICT &|
0. jame 0 ormer €€ lthe Court FIR pumshmen atan Charge SNCCt \complaint  [charge pext date 1gher co WIDESSES | examined re;:::;lin(; de oftrial  |SESSIONS JUDGE
188- 6 @+3)
188,505, IPC 3 months 4
SH. RAJIV STATE VS [EPIDEMIC WITNESS
SIMRANIJIT IPBLDO03- DISEASE  [505-2years e
SI [Ludhiana  |SUMAR N/A SINGH  |FORMER SIMRANJITICHIA0627], 106057 135/06.09.202] PTVISION 4T 15807, 5454DM-1 year | 13.09.2021 | 20.082023 |  N/A  |29.08.2023 AWaiting orders for o g g  |ESHAVE 1 3 months -do-
GARG, IMIC, BAINS SINGH 2021 o0 NOS  DISASTER |3 Epederiis 20.04.2024 BEN
LUDHIANA IBAINS IMANAGEME A P 5 EXAMINE
INT ACT ct - 5 years D AND
GIVEN UP
IMS.
RAMANDEEP DIDAR AMARJIT 420, 465, 467 : ; 3
. SINGH IKAUR VSICOMI/17/ PBLDC1001 MACHHIW [/25> 70> ™% Evidence (Preliminar |(Preliminar -
52 |Ludhiana  NEETU, N/A (Ex. Akali IFORMER DIDAR 021 6282021 N/A ARA SAHIB Altggi34l7plé 10 YEARS N/A N/A 09.07.2021 N/A 16.04.2024 Not stayed y y (Pre_llmlnary 3 Years -do-
JMIC, M.L.A) SINGH Evidence )| Evidence )| Evidence)
SAMRALA T
IMS. GURJIT [Bhagwa [Nazar Singh [Sitting  [Nazar Singh (COMI/177 PBMNO-  [NIL City  Mansa 500,501,502 2 Years INIL INIL 7/30/19 [Not IFor Appearance of (Not stayed) |6 INil As per [Further order from the
KAUR nt Singh [MLA Vs /2019 [3001785- [PC Framed Yet/Accused after Adjourned Hon’ble High |05 ¢ i and Hoven
IDHILLON,  Mann [Bhagwant 2019 summoning beyond the Court trial ~ {passed in crm-m-3815-2021
IPCS CHIEF  |MP Mann MP date fixed court is (0&m) and other connected
JUDICIAL  [(NOW Vide Order dt. directed to  [5oy; Tt om0
IMAGISTRAT MLA) 28.01.2021 in adjourned Ifixed.
E CRM-M-3815 beyond the ~ [Notice to accused no 6
0f 2021 date fixed. so IParvesh Sharma , bailable
) g tof dno 4 JB
53 |Mansa CRM-M- expected time Eﬁ?ﬁaﬁd :ch‘:lsde:Z 8
3907-2021 of conpletion Mukesh Kumar be issued for
f trial ¢ 18.04.2024. Argument on
ol tria (‘:anno lapplication for permanent
be pr edicted linjunction filed by accused

Moga

Nil

IRS Jolly be addressed on the
date fixed




Sr.

District

No. Name

54

Pathankot

Sh. Chandan
Hans PCS,
Judicial
Magistrate 1*
Clas, Pathankot|

Sh. Joginder
Pal son of Sh.
Paras Ram,
R/o Ward no.
15, Deep
Nagar
Colony,
Sujanpur,
Police Station|
Sujanpur

Former

Title of the
case

State Vs
Joginder Pal

Case  No.
assigned in|
the Court

Challan
presented
on
11.10.2022

CNR No.

IBPO030050
142022

Date and

FIR no. 49
dated
08.06.2022

[Police Station punishment |Challan

1) U/S:- 21(1) of]

[Mines and|
Minerals
(Development and|
IRegulation)  Act,|
1957  maximumt]
_ |impri: for|
21(1) of Minesla term which may|
and Minerals lextend to  two|
(Development |years, or with fine|
and which may extend|
Regulation) fto twenty five|
Act, 1957  [thousand  rupees,
lor with both.

Taragarh,
District
Pathankot

11-10-2022

2) U/S:- 379 IPC (|
|Added later on)
[mpri for|
3 years or fine or|
[both.

Maximum |Date of filingDate of filing Criminal

charge sheet

11-10-2022

Date of filing|

Complaint

IDate o
framing
charge

12-04-2023

No. of
witnesses
remain to be
examined

No. of
witnesses
examined

IPresent  status
next date

and its|Stay, if any, by| Total no. of]
higher court | witnesses

25
witnesess
examined

and four

witnesess
given up by

the State

2(one witness
will be
reexamined

IProsecution and
Secondary Evidence.
IFixed for 02.04.2024

no 30

Expected time
of completion
of trial

2.5 months

ICOMMENTS OF
IDISTRICT &
SESSIONS JUDGE

55

Pathankot

Sh. Chandan
Hans PCS,
Judicial
Magistrate 1%
Clas, Pathankot

Sh. Joginder
IPal son of Sh.
IParas Ram,
IR/0 Deep
[Nagar
IColony,
Sujanpur,
District
IPathankot.

Former

State Vs
Joginder Pal

Challan
not
presented

NA

FIR no. 88,
dated
29.12.2023

1) US:- 21(1) off
[Mines and Minerals|
(Development and|
[Regulation)  Act,|
1957 maximumt|
limprisonment for a|
term  which may)|
extend  to  twol
ears, or with fine
hich may extend|
o twenty five|
21(1) of Mines|Tosand rupees. or
and Minerals . 2)
(Development |u/s:- 379 IpC|

and [[mpri for 3|
Regulation) |years or fine or|
Act, 1957, [poth. 3) US|
379,353, 332,333 IPC

186, 34 of IPC {‘r;npnscnment for|
0 years, or fine,|
4

jor both.
[U/s ;- 332 IPC|
[Imprisonment for 3|
ears, or fine, or]
[poth. 5 U/S:
186 1PC|
[lmprisonment for 3|
imonths, or fine of|
1500 rupees, or both.|
6) U/S:- 34 IPC

Taragarh,
District
Pathankot

Challan not presented,
next dated 04.05.2024




No. of

L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NS:)' B;Sr::lem T(\jlgrrf of the Naﬁ; OfName of MLA Egggg Tmc?agi the assigned in/CNR No. number  of|Police Station S“fg:f I\:I?i);mlemm Bli;ell:; filing 3::: gfs}f‘e lel:g Criminal framing z;iste(;:te statusand its S;:y’hl;a:gﬁrlt)y T\;[ii:sz'e(s)f witnesses revr:;;?sstsoesbe of completion [DISTRICT &|
. the Court FIR P & Complaint |charge g examined examined of trial SESSIONS JUDGE
Awaiting Order of
Hon’ble High Court as
U/s 188- upto vide order dated Proceedings
Sh. Ranbir 1 month 19.04.2023 in CRM-M initiatedg
Ms. Dazy Singh Nikka, State Vs R 26324-2021 titled as before
Bangarh, MLA from PBPO03- L 269- 6 months “Ashok Kumar & A .
56 Pathankot  |ACK(SD)}-cum| ~ | Nurpur | Siting | (ASTOK - |CHUSESIZI 01909, | 121) 9%06- Division No.[UIs 188 269, opricomment or| 20-05-2021 | ooreerre | —ooeee Charge 10U Others Vs State of Yes 14 14 [Hon'ble High
IMIC Constituency 2021 fine or both y Punjab.Trial Court is .
o another U/s 270-2 . . regarding
Pathankot District Years directed to adjourn the uashine of
Kangra (H.P) imprisonment or case pending before it, q FIRg
fine or both beyond the date fixed
in present petition.
Next date is 25.04.2024
21 before
notice of
Sh. Atul SIMRAN MOMINDR 23
Kamboj, IEET AvVS | comr |pBPT03012| comp | CIVIL CASES IS FIEXED frer noti
57 |PATIALA  |CJSD-cum- |- Former ) LINES | 499,5001PC | 2 YEARS 08.01.2018 |19.11.2020| FOR Defence evidence 25 ErTOUCelpw 2 Months
A SINGH SIMRANJE| 134/2018 | 725-2018 CASE of
CIM PATIALA for 02.04.2024 .
PATIALA IBAINS ET SINGH accusation
BAINS and 1
defence
witness
State of
Sh. Atu_l . Punjab Vs. 188 IPC, 177 .
Kamboj, Harinder Pal Harinderpal | CHI/854/2| PBPT03016 MV Act 1954, Case is fixed for
58 |PATIALA |CJSD-cum- |- Singh Former . 16/6.2.2022 |Sadar Patiala 133 6 Months | 04.11.2022 - - 04.11.2023 15.04.2024 for - 8 None PW 8 6 Months
A : Singh 2 8962022 Represantation, i i
CIM Chandumajra Chandumai P! Prosecution Evidence
PATIALA andumajr of Peopel Act
a
IMs. Navdeep State Vs 193,199,125-A Every effort will be
Kaur, CIM- IHarmeet . © | COMI1/90/ |PBPT03004 |16/10.02.202 IPC . made to decide the
59 PATIALA | ACISD, | Singh Sitting Harmeet |05 | 2352023 5 Julkan | o s Tyears | 20.04.2023 20042023 - | 03.04.2024 Evidence 16 none 16 ; e s oxpedtiously
Patiala g of People Act as possible
N/A -
o . Ld. presiding officers
Sh. Sham Lal, Balbir Singh CRA/95/20 PBROO1- Sri 3233043255 are asked to decide these
60 |Rupnanagar |ADSJ, Balbir Singh [Sitting vs state of 2 002406~ 85/2011 Chamkaur 0634 1PC IN/A IN/A IN/A IN/A Arguments, 01.04.2024 No 0 0 0 cases expeditiously by
Rupnagar Punjab 2022 Sahib " giving shorty

adjournments.




No. of

L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NS:)' B;Sr::lem T(\jlgrrf of the Naﬁ; OfName of MLA Egggg Tmc?agi the assigned in/CNR No. number  of|Police Station S“fg:f I\:I?i);mlemm Bli;ell:; filing 3::: gfs}f‘e lel:g Criminal framing z;iste(;:te statusand its S;:y’hl;a:gﬁrlt)y T\;[ii:sz'e(s)f witnesses revr:;;?sstsoesbe of completion [DISTRICT &|
. the Court FIR P & Complaint |charge g examined examined of trial SESSIONS JUDGE
IN/A -do-
Sh. Sham Lal, Mewa Singh CRR/63/20 PBROO1- Sri 330432
61 [Rupnanagar |ADSJ, Balbir Singh [Sitting |vs Balbir | 002685- 852011  (Chamkaur oo™’ N/A N/A N/A N/A Arguments, 01.04.2024|  No 0 0 0
Rupnagar Singh 2022 Sahib ’
—do-
2 [Rupnanagar [Smgh. ACTA. Balbir Singh Siting Didar Singh [CHU6217/ PBRO0S00[10 dated — Chamkaur (20406120 ?‘/‘[“z;’):g‘l’t‘l::‘e“‘ 27.002011 [29.032014 |N/A 29.03.2014 (AWaiting for further Hﬁghgég‘:“ 16 16 16 |15102 Years
i e ¢ £ gom EpoI3 5212011 [27.01.2011 |Sahib e lof 7 years e o P22 order ti1120.04.2024  [Chd. CRM-M- :
upnag : with fine 13500-2023
Sh. Jagmilap -do-
Singh Sohan Singh stayed by Ld.
Khushdil, IKanwar Pal VS Kanwar [COMI/5/2 PBROA100 [IPC IPC Appearance Addl. Sessions
63 Rupnanagar | qppnt gy | T Singh Rana | °™°  [PalSingh (022 000962022 |Complaint |Complaint 200 P€ |2 Year N/A N/A 04.022022° IN/A 02.05.2024 Judge, 4 4 4 pYer
Ansar;]dgur Rana Rupnagar
ahi
Ms Manjot| Swaran SinghFormer  [EnforcementCOMA/08/[PBSA01004 ECIR/JLZO/ JALANDHA U/S 45(1) OF7 YEARS 12.07.2017 |NA INA 09.10.2018 |Prosecution  EvidenceYES 68 67 01 of|1.5 The officer has been
Kaur , CBI-1 Phillaur  and| Directorate 2017 679-2017 2013 R,ENFORCE;I;(I)\;[?OR on 02.04.2024 (Against IProsecution |Year approx |sensitized to dispose|
Punjab, at |Avinash Vs Jagjit DT.25.03.20 MENT THE Swaran Singh of the case
Mohali Mohali Chander Chahal & 13 DIRECTOR |OFFENCE Phillaur only) lexpeditious as per the
ors. IATE U/S 3 AND 4 CRM-M- directions issued by
64 [SAS Nagar (OF PMLA 46388-2022 Hon’ble  Supreme
By  Hon’ble Court
High Court
Ms Manjot| Jaswant Sitting EnforcementCOMA/1/2[PBSA01000 [ECIR/JLZO/ JALANDHA |U/S 44 & 457 YEARS  04.01.2024 |NA INA Charges  |Appearance of accusedNo 20 0 20 02 The officer has been
Kaur , CBI-1 Singh Directorate (024 2072024 [10/2022 R,ENFORCE?&)Z "%ﬁ Not on 01.04.2024 Years approx [sensitized to dispose
IPunjab, at Vs Jaswant DT.23.05.20 MENT THE Framed of the case|
Mohali Mohali Singh & ors. 22 DIRECTOR |OFFENCE expeditious as per the|
65 |SAS Nagar IATE U/s 3 Riw directions issued by
AS‘%C]': ;&SFD [Hon’ble Supreme|
Court
Sh Avtar| Sukhpal IFormer  |Directorate [COMA/01/PBSA01000 ECIR/02/ST [ED Uls 44, 45 of 7 YEARS  |06.01.2022 (06.01.2022 [NA 27.10.2023 |Accused Sukhpal Singh/NIL 39 0 39 1 The officer has been
Singh, Singh Khaira of 2022 200-2022  |F/2021 K/IZ“;Z"“"" ofkith fine Khaira and  Gurdev Year approx [sensitized to dispose
IADJ,Mohali enforcement laundeyring Act Singh are on bail. Now| of the case
Vs  Sukhpal 2002 pending for evidence expeditiously as per|
66 [SAS Nagar Singh 12.04.2024 the directions issued
Khaira by Hon’ble Supreme
Court
Sh Avtar| Sunder Sham[Former  [State ofPC/60/202 PBSA01011|19/15.10.202|Vigilance ~ |U/s 8 PCAct |7 YEARS (12.12.2022 12.12.2022 {15.10.2022 {18.09.2023 |Adjourned forNIL 25 0 25 1 Year approx|The officer has been
Singh, Arora Punjab  vs]2 762-2022 2 Bureau with fine Prescence of witness| sensitized to dispose|
IADJ,Mohali Sunder INo. 05 for 28.05.2024 of the case|
Sham Arora expeditiously as per|
67 |SAS Nagar the directions issued
by Hon’ble Supreme
Court
Sh Avtar| \Vijay Singla [Former  |State of[PC/24/202 PBSA01010 |65/24.05.202|Vigilance ~ |U/s 7. 7A PC[7 YEARSP23.07.2022 [23.07.2022 [24.05.2022 |Charges  |Written INIL 19 (0] 19 1 The officer has been
Singh, Punjab  vs2 074-2022 2 [Bureau [Act with Fine INot Statement/Reply Year approx [sensitized to dispose|
IADJ,Mohali Pardeep Framed Challan against accused of the case|
Kumar Vijay Kumar Singla not| expeditiously as per|
68 |SAS Nagar presented. Same be| the directions issued
awaited for 06.04.2024 by Hon’ble Supreme

Court




. No. of .
. . . Case  No. Date and . . . Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NSr. I]\Dllstnct Iga:]nne of the Naﬁ; of [Name of MLA IS:lttmg/ Title of the assigned in/CNR No. number  of|Police Station Sg:;ff Ma_)(ll:numt Bﬁtell of filing D}:‘ te of lfl h?g Criminal framing Preste:;t status and its S;la_y,hlf anyl;l‘tby TOt.i[ll no. of witnesses Wltr_lestsesb of completion [DISTRICT &|
0. jame 0 ormer €€ lthe Court FIR pumshmen atan Charge SNCCt \complaint  [charge pext date 1gher co WIDESSES | examined re;:::;lin(; de oftrial  [SESSIONS JUDGE
Sh  Parminder| Sadhu Singh[Former  [State Vs|PC/30/202 PBSA01007 |07 datedVigilance  [7,7A,13(1)(A) [Life 06.08.2022  (06.08.2022 [06.06.2022 (Charges |For Charge &NIL 89 0 89 One year after[The officer has been
Singh Grewal, IDharamsot Sadhu Singh2 860-2022  |06.06.2022 BeuroF S'1 (122)0B11)15% Acllmpriesonme Not consideration framing sensitized to dispose|
IADJ,Mohali IDharamsot I8( 409,420,460 IFramed ~ |05.04.2024 charges of the case
& Ors 5,467,468,471 (charges  injexpeditiously as per
IPC Added this case arethe directions issued
[Later) not yetby Hon’ble Supreme]
69 [SAS Nagar fraqu as tl_leCourt
sanction 1n|
this case is|
not yet|
received
Ms  Harpreet| IMukhtiar Sitting State of|CIS  No.PBSA03001 [FIR No. 05Mattaur U/s 286, 506,10 Year 10.03.2021 |10.03.2021 (06.01.2019 [25.01.2023 |Pending for 03.04.2024|NIL 14 10 4 6 Months to|The officer has been
Kaur, ACIM, \Ansari IPunjab ~ Vs|CHI/106/2 016-2021  |Dated o1 IPC for Prosecution| One Year sensitized to dispose|
Mohali Mukhtiar (021 08.01.2019 evidence of the case
|Ansari expeditiously as per|
70 [SAS Nagar the directions issued|
by Hon’ble Supreme
Court
Efforts are
Sh. R. S. Rai Aman Arora being made to
> Sh. Aman - - 15/09.01.2|PBSG01000 323,452, 148, |Arguments on )
71 |Sangrur D &SJ NA Arora Sitting | Vs Rajinder 024 2702024 NA NA 149 1PC 7 years NA NA NA N/A 09.04.2024 No 0 0 0 dispose the
Sangrur Deepa case as early
as possible

Case stayed
from Hon’ble
Supreme
INo order has been (Court and
Sh. Balwinder Dhasnl:vant State Vs |58/16.09.2|PBSG01000| 132 of 143302,149 received from apex gfelsesrary This is stayed by
73 |Sangrur Kumar, ADJ | NA Singh Ex. Former |, ik Singh| 014 0482004 | 18.05.2004 Dhuri re for life. 16.09.2004 | 28.11.2005 NA 28.11.2005 |Court. Awaiting for stayed 19 11 8 steps be taken IHon’ble Supreme
Sangrur further order on ... [Court of India
MLA after awaiting
09.04.2024
orders of
Hon’ble
Supreme
Court
Efforts are
. Mohd. L . The Concerned
Sh. Baljinder Case is adjourned for lbeing made to R
74 |Sangrur Singh,ADJ, | Na | ShoNaresh |0 | Ashraf Vs | CRA-IPBSGO1004) NA Na | Syearsand | NA NA N/A  |argument on No 0 0 0 |disposethe [Ofhcer was directed
S Yadav Naresh 33/2021 2612021 fine to dispose off the case
angrur 04.04.2024 case as early . .
Yadav lon Priority basis

as possible




. No. of .
L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF|
I\SI; 3;?3“ I(\:Tgum; of the Naﬁ; OfName of MLA 13122351/- Tm:azz the assigned in/CNR No. number  of|Police Station gg:;;e Ifr?l):}?:‘(?e? t Bﬁ;ell':rf filing 32 re :fsl?el ::g Criminal framing E;f(ste(;latte status and its S;:y’h]efra:gl;ﬁy Tv?ztji;(;égf witnesses reﬁll:ilzstsoe;e of completion [DISTRICT &|
. the Court FIR P & Complaint |charge g examined examined of trial SESSIONS JUDGE
State Vs Efforts are The Concerned
Sh. Baljinder Nand Kishor| Case is adjourned for being made to .
75 |Sangrur Singh , ADJ, | NA Sh. Naresh Sitting @ Goldy CRA/40/20PBSGO01005 NA NA NA 3 years and NA NA NA N/A  |argument on No NA NA NA dispose the Ofﬁ.c er was directed
Yadav 21 9262021 fine to dispose off the case
Sangrur and Naresh 04.04.2024 case as early c .
. lon Priority basis
Yadav as possible
Case stayed
from Hon’ble
High Court in
CRM-M-
. . 6216-2023  |Case stayed from
Sh. Gurkirpal | Vijay State Vs 188 IPC and - g h
. - CHI/247/2|PBSG0300731/12.02.202] . 51 Disaster | one year or |Awaiting further order and further  [Hon’ble High Court
76 |Sangrur Sclilf/[h g:ﬁh?uli: shil:elra NA Former Vlj;i}rll Irllfer 022 7722022 5 City Sangrur Management | fine or both 21.09.2022 | not farmed NA NA for 18.05.2024 yes 13 0 13 hecessary in CRM-M-6211-
» Dang g & Act steps be taken 2023
after awaiting
orders of
Hon’ble High
Court
Case stayed
from Hon’ble
High Court in
CRM-M-
. " 188 IPC and 6216-2023  |Case stayed from
. — Sslllll gg‘;‘&*ﬁ Tuay NA Former | vite VS |CHI249/2 |PBSG03007(25/13.02.202|  City 1| SiDisaster | oneyearor | 5 oo | e Na  [Awaiting further order w 0 o o |andfurther [Hon’ble High Court
s aﬁ Senerur | Sinala Jsgl I 022 7982022 2 Sangrur | Management | fine or both | <" for 18.05.2024 Y necessary  |in CRM-M-6216-
- Dang s s Act steps be taken 2023
after awaiting
orders of
Hon’ble High
Court
Hitesh Report from SHO, PS Efforts are The Concerned
Sh. Gurkirpal |Mallikar Bhardwaj Sadar Sangrur received. being made to R
78 [Sangrur | Singh Sekhon, | jun NA Sitting ys | COM0PBRCOSINS N NA | 499/5001pC | 2 years NA NA | 06.06.2023 |Not framed|Case is adjourned to No 0 0 0 |disposethe |Orficer was directed
M . ! to dispose off the case
CJM, Sangrur | Kharge Mallikarjun consideration case as early lon Priority basis
Kharge 10.04.2024 as possible y
SBS Nagar Nil
Sukhbir
. Sh. Raj Pal Singh Badal|CS/30/202 .
79 (SR MUKSar gl caM, Srif Nil S BIENAN giiing | ys T g and dated TS 0Z000 il Nil | Reoveof |y Nil Nil Nil Nip | Writen Statementand |y Nil Nil Nil
Muktsar Sahib g Bhagwant |11.01.2024 o
Singh Maan
Sh. Rakesh Manjinder State Vs ié“l’ﬁ}[’ﬁgﬁ’l
[Kumar . o . 41/13.08.2 PBTT01001 |69 dated City Tarn > ’ 10.05.2017 [Prosecution Evidence / . (Case is pending for
80 [Tam Taran oo, asy, VA Singh@ - Sitting - Davinder g5 8522013 [04.03.2013 [Taran 260 XD &5 years 109.05.2013 09.05.2013 IN/A 28.11.2013 |08.04.2024 N/A 2 10 1 Sixmonths L ecution evidence.
Tarn Taran |Act,1989




. No. of .
L i . Case  No. Date and| . . . |Date of filing[Date of| . . No. of . Expected time COMMENTS OF
NS:)' B;:lem ngrrf of the Naﬁ; OfName of MLA Egggg Tmc?agi the assigned in/CNR No. number  of|Police Station Sgg;ﬁc I\:I?i);mlemm Bli;ell:; filing 3::: gfs}f‘e lel:g Criminal framing z;iste(;:te statusand its Sﬁy’hlefra:gﬁrlt)y T\;[iilqzs(;gf witnesses revr:;;?sstsoesbe of completion [DISTRICT &|
. the Court FIR P & Complaint |charge g examined examined of trial SESSIONS JUDGE
1. Manyjit
Singh .
. 188,269,270 IProceedings stayed by
Sh. Bagicha 2. Kultar State Vs IPC, 51-B A >
81 [Tam Taran [Singh, ACJM, N/A  [Singh Sitting ~ |Manjit 174/06.09.|PBTT03002 |276 dated Sadar Tarn ;200 ™  \onronie 106.09.2021 [06.09.2021 |[N/A 03.06.2023 [Further Orders / N/A 11 9 2 Six months [1on’ble High Court
. 2021 6602021 26.08.2020 [Taran M t 12.04.2024 vide order dated
Tarn Taran Sandhwa Singh anagemen
- IAct 09.02.2024.
3. Laljit
Singh Bhullar|
1. Kultar
Singh
Sandhwa
2.Gurmit 188,269,341,3 (Case is pending for
Singh Satehar| 142,270,283,27 P g
Sh. Bagicha 3. Manjit State Vs |179/07.09. PBTT03002 [271 dated  [Sadar Tam  [isasier Prosecution Evidence / D e oxore 0 bt
. ; . . s tate Vs .09. ate adar Tarn  Disaster rosecution Evidence . ws are ordered to be
82 [Tarn Taran [Singh, ACIM, [N/A Singh Sitting Kultar Singh| 2021 6782021 20.082020 |Taran Management 6 Months 07.09.2021 |07.09.2021 [N/A 28.03.2023 06.04.2024 N/A 12 7 5 Six months summoned through
Tarn Taran 4. Kulwant Act & 8(B) i
. A [Non Bailable
Singh National
5. Jai Kishan Highway Act [Warrants.
Rori
6. Laljit
Singh Bhullar
Some accused has
188,260 IPC, been convicted.
Sh. Amandeep. Virsa Singh State Vs 03/03.01.2 |PBTTA1000{113 dated 51B Disaster Charge not |Appearance / IRemaining accused
83 [Tam Taran oy it pai - VA Valtoha Former o onit Singh 022 0282022 [14.08.2020 |VAMOh2  Npanggemene |6 Months - 124.12.2021 24.12.2021 - IN/A framed yet [10.05.2024 N/A 10 0 10 Three months - been summoned
Act through notice as well
las bailable warrants.




Details of pending Criminal cases/Complaints against MPs/MLAs in U.T.Chandigarh as on 31.03.2024

Sr. [Name of theName of[Name of MLA Sitting/  |Title of thelCase |CNR No.Date [Police [Offence MaximDate of filingDate of Date of |Date of framing charge Present status and its| Stay, if| Total| No. of No.of [Expected time of/Comments of Ld. District & Sessions Jduge
No. |Court MP [Former |case No. and [Station |alleged [um Challan filing charge| filing next date any, by| no. of | witnesses | witnesses completion of trial
assign numb punish sheet Criminal higher (witnes| examined |remain to
ed in er off ment Complaint court | ses be
the FIR examined
Court
Vide order in CRMM
No0.41105 of 2020
Rajinder had been adjourned| IN
SH. Paf NAC u/s :.? g|2'1?_j2?]230 o PRELIMI SIX MONTHOn perusal of the concerned case file, on
on’ble Hig ourt ’
| [SHRAHUL [SUKHB) Siing Singh vsT_ CHOH 500,5 31.01.20/Charge not framedand the intefim order NARY APPROX AS AND| 104 02.03.2024 further orders of Hon'ble
s itting . 030006/0 |0 0 0 (0] . YES | 8 |EVIDEN 0 |WHEN THE| . ) .
Sukhbir |692/2 01 17 |yet. has been continued. High Court not received, same be awaited for|
M SINGH Singh 017 92017 IPC Now this file is CE®6 PROCEEDINGS 04.06.2024
BADAL Badal ordered to be put up EXAMIN START AGAIN e .
on _94.06.2024 for ED
awaiting further|
order.
SH. Further orders in
SH.  BIKRAMJIT o 2023 Honisle SIX MONTH
SH.RAHUL Balwind [SINGH y Statg vs.|PCH CHCH 137/ u/s Upto High  courtt nof APPROX AS AND
b GARG, r MAJITHIA MLASitting &Balw!nde4643/ 030063 07.0 o6 188 6 27.05.2021 27.05.202 0 Charge not framedrece_wed. Now this ypg | 7 0 7 IWHEN THE[Case was not listed during this month
Singh |AND Former | Singh27.05 8.20 Mont 1 yet. file is ordered to be
ACIM Bhunde [SH.MALKIAT Bhunder |.2021 022021 20 IPC h put up on PROCEEDINGS
S”\iGH ’ 06.04.2024 for| START AGAIN
r ! awaiting further|
EX.MLA order.
Charges framed .
against some
State vs accused person wholLd.Presiding officer| On perusal of the concerned case file, on
SH.RAHUL SH. HEERA HEERA 'PCH CHCH 139/ uis Upto appeared. They havewas on leave on THREE MONTHJdated 16.03.2024 file was put up before the
s lBARG ACJ o SINGH FORME gy 4642/52000409.0 e [7o2 6 |7 050029 27-05:202| ) |pleaded guilty and dig|16-03.2024.  Case No | 6 0 ¢ [FROM THE DATEcourt of Sh.Aman Inder Singh, CIM as
M ’ GABRIA, EXR GABRIA 27.05 012021 8.20 IPC Mont [~ 1 not claim trial, haveog_04_20124 for the OF APPEARANCESh.Rahul Garg, ACJM was availing earned
MLA EX MLA .2021 20 h been convicted andjpurpose already OF ACCUSED leave. Case was adjourned to 09.04.2024 for|
fined. Charges yet toffixed. the purpose already fixed.
be framed against
remaining accused.
uis
354, For filling reply to the|
STATE aat WITH IN ONE
PCH 168/ 354-A 25.08.2023 application u?s 207
SH.RAHUL VS. CHCH SECT ’ . CRPC and for YEAR FROM THE
4 GARG,ACJ 0 SH.SANDEEP ;i saNDE 19981030224 311 lor- [394-B.7 AT 9:25PM25.08.202|  \p  |CHARGES NOT guments ~ on NO | 45 | 0 45 |DATE OF(Case was not listed during this month
SINGH 28.08 2.20 342, |years BEFORE |[3 FRAMED YET ftrami f Ch
M EP 2023 002023 59 26 506 Ld.CJM raming o arge APPEARANCE OF
SINGH | 209 ' S ajourned 1o THE ACCUSED.
IPC




Details of pending Criminal cases/Complaints against MPs/MLAs in U.T.Chandigarh as on 31.03.2024

Sr. [Name of theName of[Name of MLA Sitting/  |Title of thelCase |CNR No.Date [Police [Offence MaximDate of filingDate of Date of |Date of framing charge Present status and its| Stay, if| Total| No. of No.of [Expected time of/Comments of Ld. District & Sessions Jduge
No. |Court MP [Former |case No. and [Station |alleged [um Challan filing charge| filing next date any, by| no. of | witnesses | witnesses completion of trial
assign numb punish sheet Criminal higher (witnes| examined |remain to
ed in er off ment Complaint court | ses be
the FIR examined
Court
X'ngz zgrzdfr dateig On perusal of the concerned case file, on
CRMM 5886 OF dated 30.03.2024 exemption applications on
2024 , CWP-PIL-29- behalf of accused persons Parminder Singh,
DR.AMAN \S/;ATE N - Uot é(\)/\znl Pll_(?ﬂw%ozs& ghalm(ijndeé Srin%h, t GuSr.me:t V.Singthv and
INDER SH.GURMEET . |PCH.|CHCH us [P Hon'ble High  court urinder Singh, Jagtar Singh, Vineet verma
5 |SINGH |NA  [SINGH @siting | SPRME 4637/030062]3 T 2100 188 26.05.202126:05202| o 55 92 2023 has Stayed Casel No | 6 5 1 |[APPROXIMATELYjand Ajay Singh Filed and the same were
SANDHU MEET  MLA 5021 1152021/4:10:39, s mont 1 proceedings till THREE MONTHS pallowed in view of the reason mentioned
CIM ’ ’ SINGH 2020|CHD. hs 14.03.2024. For therein. Case adjourned to 22.05.2024 for
& ORS. awaiting further awaiting Further orders from the Hon’ble High
orders from Hon’ble| Court.
High court case|
adjourned to
22.05.2024.
1. Sh.Harpal
Singh Cheema.
2. Master|
Baldev Singh. Vide order dated
o
0. O
Sh. 4.Sh.Gurmeet Police Hon'ble High court APPROXIMATELY
DR.AMAN Bhagwa|Singh Hayer State vsPch 01 |Statio Upto has  directed to THREE MONTHS)
INDER nt singh5. Sh.Manjeet Bhagwa 5143/CHCH Dt In u/is p 13.10.202 deﬁerd. b thg AFTER THE
6 SINGH  Mann,MSingh Sitting | e 06 09030120170 1 1800 (188 7 113.10.2021 1T 0  Notyet framed. e ke il Yes | 16 0 16 |VACATION  OF|Case was not listed during this month
SANDHU, [P (NowBilaspuria Mann 9 21‘ 99202120' -r 3 IPC hs Hon'ble High Court STAY FROM
CJM CM 6.Sh.Aman ’ ch ’ Now this file is| HON’BLE  HIGH
Punjab) |Arora. 9 ordered to be put up COURT
7. Sh.Narinder| on 02.04.2024  for
Sher im&;?ng further|
8. Sh,Jai Singh ’
Rodhi
9. Ms.Sarabjeet
Kaur Manka




Details of pending Criminal cases/Complaints against MPs/MLAs in U.T.Chandigarh as on 31.03.2024

INDER
SINGH
SANDHU,
CJM

Name of[Name of MLA

DR.AMAN

Majra

Sh Harinder|
singh  ChandulSitting

Sitting/  [Title of the

PREM
SINGH
CHAND
U
MAJRA

State vs|

Pch

06.09
.21

5422/

Case |CNR No.|Date

CHCH
030120
992021

8.20
20

Offence
alleged jum

74/8. uIsS186

Maxim

punish
ment

Upto

mont 13.10.2021

hs

Date of filingDate
filing charge

sheet

13.10.202
1

of|

Date of
filing
Criminal

Complaint

0 Not yet framed.

Date of framing charge

next date

\Vide order dated
23.11.2022 CRMM
No48302 of 2022
Hon’ble High court
has directed le
Interim  order  to
continue l.eto|
adjourn the|
procedings beyond
the date fixed l.e|
19.12.2023 in
Hon’ble High Court
Now this file is
ordered to be put up|
on 08.07.2024 for|
awaiting further|
order.

[Present status and its| Stay, if

No. of No. of
witnesses | wi c

Expected time

examined |remain to
be
examined

pletion of trial

ofComments of Ld. District & Sessions Jduge

IAPPROXIMATELY
THREE MONTHS
AFTER THE
0 16 |[VACATION OF|Case was not listed during this month
STAY FROM
HON’BLE  HIGH
COURT




Details of pending Criminal cases/Complaints against MPs/MLAs in U.T.Chandigarh as on 31.03.2024

Sr. [Name of theName of[Name of MLA Sitting/  |Title of thelCase |CNR No.Date [Police [Offence MaximDate of filingDate of Date of |Date of framing charge Present status and its| Stay, if| Total| No. of No.of [Expected time of/Comments of Ld. District & Sessions Jduge
No. |Court MP [Former |case No. and [Station |alleged [um Challan filing charge| filing next date any, by| no. of | witnesses | witnesses completion of trial
assign numb punish sheet Criminal higher (witnes| examined |remain to
ed in er off ment Complaint court | ses be
the FIR examined
Court
1. Sh.Aman
Arora.
2.Sh.Jarnail ' .
Singh. R R 21450,
3. Master and in CRMM 25489 ;
Baldev Singh of 2'023 Hon'ble APPROXIMATELY On perusal of the concer_ned case file, on
u/S18 dated 18.03.2024 exemption of 8 accused
DR.AMAN 4.Ms.Sarabjeet Stat Peh 26/ 3 High court has| THREE MONTHS s filed and th I d
INDER Kaur Manuke AMAN 1178/CHCH log 1 186, |SPtO 04.08.202 Erosesinge. beyond AFTER THER oW of the reasons mentioned therein and
o . , .Uo. procedings beyon In view | 1
B ngG[;-IHU NA g.in Eggﬁéﬁﬁmsmmg ARORA |04.08 2282;60.20 PS3 353, 3ears 04.08.2022 2 0 Not yet framed. the date fixed in Yes | 17 0 7 \S/%i:éTION FRool\;their personal appearance was exempted for|
’ gh man & ORS. (2022 21 332 | Hon'ble High Court . 18.03.2024 only. Case was adjourned to
CJM 6.Sh.Jai Kishan IPC Now this file is| HON"BLE HIGH18 05.2024 f ting furth d P
Rori ordered to be put up COURT :05.202: or awaiting further orders from
7 Sh.Manijit on 18.05.2024 for| Hon’ble High Court.
S.ingh ) ) awaiting further|
order.
8.Ms.Anmol
Gagan Manni
1. Sh.Bikram
Singh Majithia
(Sitting MLA)
2.Sh.Daljit Singh On perusal of the concerned case file, on
Cheema dated 16.03.2024 application for exemption
(Ex.MLA). !
3. Pawan Tainnu of 9 accused persons filed and the same was|
(MLASEng) uis18 dioumed 1o 50.05.5024 o framing. of
4. Sh.Surjeet State vs For fill Iv to th journed  to .03. or framing o
DR.AMAN Rakha, (EX.MLA) BIKRAI\\//I Pch 8, asglilc;r;%rr]epy ° fo? EIVE MONTHScharges against the accused persons.
INDER 5. Sh.NKSitting &SINGH 1994/CHCH 87/0 186, |Upto 22 12.202 discharge filed by FROM THE DATEOn dated 30.03.2024 exemption application
9 |SINGH NA Sharma, (MLAFormer MAJITHI l22 120302826 1 PS3 (353, 3 22.12.20222 T 0 Not yet framed. accused Balwinder| 0 18 0 18 OF APPEARANCE®" behalf of Accused Bikram Singh Majithia
SANDHU, sitting) _ A & 20'22 782022 2'021' 332, |years singh case OF ACCUSED and Prem Singh Chandu Majra filed and in
CJM 6.Sh.Prem Singh ORS . 334 82182’;834 to view of reasons mentioned therein their
Chandumajra (Ex ) IPC . personal appearance was exempted for the
QAP) Sh.Mahesh same day. An application for discharged of|
Inder '(fre?/vsal /Accused Balwinder Singh Filed. Case was
(Ex,MP) adjourned to 06.04.2024 for filing reply of the
3. Sh.Kanwar, same.
Singh Rozi (MLA
sitting)




Details of pending Criminal cases/Complaints against MPs/MLAs in U.T.Chandigarh as on 31.03.2024

Sr. |[Name of theName ofName of MLA Sitting/  |Title of thelCase |CNR No.Date [Police [Offence MaximDate of filingDate off Date of Date of framing charge [Present status and its| Stay, if| Total| No. of No. of [Expected time of/Comments of Ld. District & Sessions Jduge
No. |Court MP [Former |case No. and |Station |alleged [um Challan filing charge filing next date any, by|no. of | witnesses |wi completion of trial
assign numb punish sheet Criminal higher \wi examined |remain to
ed in| er off ment Complaint court | ses be
the FIR examined
Court
On perusal of the concerned case file, on dated
06.03.2024 orders on Hon'ble High Court Dated
04.01.2024 passed in CRMM 65183-2023 received
\whereby Hon’ble High Court has exempted the
u/S14 personal appearance of accused Narinder Pal, Sunny,
DR.AMAN 1. Sh.Narinder State vs Pch 7 149 FIVE MONTHSPrabhjot, Prem Kumar, Parminder Singh and Kamaljeet|
INDER Singh  (Sitting Sh.Narin |- %" |cHCH : ' |Upto Bailablie  warrants| Singh before the trial court till the next date fixed before|
10 ISINGH NA MLA) Sittin der 2076/ 030287 20/1 PS39 323,3 02.11.2023 02.11.202 0 Not vet framed issued agains ) 21 0 21 FROM THE DATEHonble High Court Subject to certain conditions|
9 N 03.11 2.02. 32,35 o 3 Y . remaining accused OF APPEARANCEmentioned in the Orders.Remaining Accused not
SANDHU, Singh & 2023 582023 2023 3 188 |Years for 10.05.2024 OF ACCUSED served as summons received back unserved. Learned
CJM ORS. | IF"C Trial court has observed that either the accused are
absconding or they are intentionally avioiding their|
appearance and their presence cannot be secured in|
ordinary manner. Accordingly remaining accused|
except the above mentioned were ordered to be served
by way of Bailable warrants for 10.05.2024.
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